IN THE .CENTRAL ADMINISTRATIVE TRIZBUNAL (HYDERAHAD BLNCH
AT HYUERABAD

U.A.No@.423/93, 424/93, 443/93, 444/93, 445/93, ,
‘ ﬁ;:;;2§.446/93, 447/93 &% 448/93.0%, of Decision: 5-5-33 .

1)1, Narender 2}M.Ramesh 3)F.Mallesh 4)ﬂ Jangalah
5)N.Manohar 6)N. Satyanarayana 7)f.0varakanath Petitipners

and K.Satyanarayana Suang

Sri v, Suryunarayana and Sri P.Naveen Rac Advacute for
the foiiticner

(s)

Yersus
The Regional Director, A L.hmpLeyeas State RasfunuPnL.
“Tnsurance‘uurpnratlan Magiognal folce 5-G~ 23 - _
Hill Fert Rd, Hyd & anotner S -
Sri N.R. «Uevraj for R-1 ;h_bmm _____Advocate for |
Sri D, wanduranga Reddy for R-2 ‘ %ﬁr Respondent -
&)
CORAIM:
THE HCWTIBLE MR. JUSTICE V.NZELADRI RAQ : HTCEZCHAIRAAN
. . - - e
THZ HOW'BLE MR. P.T.THIRUENGADAM — : MEMBER (A)
1.'Ehsthér‘ﬁeportars n?‘ldcal'p ipers may
- .be allowed to see the jucgmoat?
Zs To be referrcd %o ths Reparters or nst? ;.

J. Whether their Lceroships wish to see
the fair copy o the Judgwsnt?

+ 4. ihether it needs to 38 circulaied to
oinar Benches af the Tribunal¥

5. Remerks of Yige-Chairman oa —olumns
1!2 4 (to be suomitted te Hon'nle

‘i%Y ' Ulc, Thairman uhsre he is nogt oA £
IYLJ‘\_f the UCHC*"‘ ) L - ’
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- (HPTT) (HYHR 3)
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IN THE CENTQAL ADMINISTRATIVE TRIBUNAL : HYBERABAD BERCH
AT HYDERABAD

0.A.Nos.423/93, 424/93, 443/93, 444/93, 445/95, 446/93

447/93, @nd #48/93.

Ot, of Order:5-5-~-93,

1.M.Narender .o OR 423/93
2.M.Ramesh .. OA 424/93
3.F.Malleshowm .o OA 443/93
4 ,M.3Jangaiah .o UA 444/93
5.N.Manohar s OA 445/93
6.M.Satyanarayana .. OA 446/93
7.M.Dwarakanath se A 447/93 S
8.K.Satganarayana

Swamy .o DA 448/93

o ess-sApplicants
Vs, |

1+ The Regional Director,
Andhra Pradesh Employess State
Insurance Corporation, Regional
iffice, 5-9-23, Hill Fort Road, Hyderabad.

2., The District Employment Officer,
Hyderabad District “mployment Exchange,
Hyderabad.

+es s iB8spondents

- {“‘E\ s Y T . p
Counsel for the Applicants :  ShriW.SUryandrdygna in UA 423,424/93 .
Shri P.Naveen Rao (in all other CAs)

Counsel for the Respondents :  Shri N.R.Devraj,Sr.CGSC for R-1

Shri D.Panduranga Reddy for R-2
(in a1l GAs)

CORAM:

. THE HON'BLE JUSTICE MR.V.HEELADRI RAG : VICE=-CHA IRM AN

THE HOW'BLE MR.P.T.THIRUVENGADAM : “MEMBER (&)

(Crders of the Divn. Bench passed by Hon'ble
Justice Mr,V.N.Rao, VYice~Chairman)

00-102/_
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~All these employecss were appointed as adhoc Peons
. in the various offices under the jurisdiction of the Regional
Director, Andhra Pradesh Employeses State Insurance Corpora-
tion, Ragianal 0ffice, Hydérabad. " The recruitment rulss uwere
Fullaued_in appointing them, ALl these applicants were issued

Jing

orders dt.29-4-93 terdBifiats/atheir services in the Corpora-

tinn with PPort fraom AN_A_072 AN [ TUR I T UR S

-

applicantsthat they are beinging continued'by keeping the
r -

above orders in abayanc?f 1t is stated by Sri N.R.Devraj,

learned standing counsel for ths Respondents that the
v

. - [y
impugned orders in these Driginal.Applicationslgancelled

and they would follow the rule of last come first go
principle. In the result all these C.A g become infructurous.
Accordingly the 0.A.s are dismissed as infructuous with no

prder as to costs,
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Dated: 5th May, 1993,
Dictated in Upen Court

Deputy Registrar(

avl/
o

1., The Regional Director, A.P.Employees State

Insurance Corporation, Regional Cffice, 5-9=-23,Hill Fort Road,Hy".

3. The District Employment Officer, Hyderabad Iist.Employment Exchange

-t - Hyd - ' L

3.9 copp to Mr.Y,.Suryanaraysna, Advocate,CAT,Hyd. |

4. 9e% cop@jto Mr.P.Naveen Rao, Advocate, CAT.Hyd,

5. One copy to Mr.,N.R.Devraj, Sr.CGSC.CAT.Hyd, 4

6.0ne. copy to Mr,D.Panduranga Reddy. Spl.Counsel for A.P.Govt,CAT.HY |

» _ 7. Copy to Library, CAT.Hyd, =
8. One spare copy,
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